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Delhi, this the 5th day of February o, tuul,
HON-BLE SHRI KULDIP SINBH. member (JUDICIAL)
Shri Anil Vats S/o
Shri Ram Kanwar Sharniuj. „

Sh!sant
Pew De 1 hi - fipP '■ '

(By Shri Sant Lai,Counsel for the applicant)
Versus

1  The Union of India,
through the Secretary,
Ministry
r; o m m u i't i c a tic n s, u e p x. l -
of posts, DaK Bhawan,
New Deltii" 11-0 "

The Director Postal
ServicesCR), 0^'"
Circle, Meghdoot

Newi ,Bliawan , f,je;t;^,u"jnciC:i i ^
Delhi-110001-

( N o n e f o r t. h e r e s p o n d e n to-,

„QEDEFi-.lQRAL,)..,

By Hon-ble Shri Kulclip Sihgh,Member(J)
Applicant in this Oft has prayed that: tlir

.appeal filed by hie has not been disposed of as l .vt,
the same be disposed of by passing a detanod ..urd
speaking order -

The facts are that the appUcant
. . vi_ p_'?4 /I 9-O1/AV/2000 dated - ul Ipunished vide Memo No- L ^4,1 -

June 2000 issued by the office of tuo
superintendent. Air Mail Sorting Division,Mew Delhi

_  A •-> T 1---1 o i' l"t i O i i . '
removing him from servioe.

-,1 1-0 Julv 2000 wifiich is s1:5 I 5 i io.filed an appeal dated su auij

decided by the Department. Learned counsel fo, H.-
applicant states that the respondents be 4! i.reels i i '
dispose of the the appeal of the applicaru
prayer is only for disposal of the appeal, tiK

1  d



the OA is disposed of with a direction to th:;

respondents to dipose of the appeal of the applicant

within three weeks from the date of receipt of a copy

of this order- If after the disposal of the same, he

has any other grievance, he will be at liberty to ■ i le

a f resh 0A in accordance withi law, if -bo adviseo.

(KkjLDIP ^NGH)
MEMBER(dUDIC CAL)
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